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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

04 No.1l&5/2000
New Delhi, this the 3lst day of August, 2001

Hon’ble Smt. Lakshmi Swaminathan, Vice-Chairman (3
Hon’ble sShri M.p. Singh, Member (ﬁ)

Birendsr Kumar

KIT,dw”, b Puram,

Mew Delh-110088 .,

_ wouw Epplicant
(By Advocate: Shri G.K. Aggarwal

¥ ER S U S

1. - Union of India thro® .
Secretary, Deptt. of Personnel
& Training, Morth Block,
Mew Delhi-l1o001.,

2

Z. The Sscratary,

RDepartmsent of Expanditurs,
Ministry of Finanos,

Maorth Blook,

Maw Delhi~110001 .

X The Secratary,
Ministry of Urban Dewvelopment
Mirman Bhawan ,
New Dalhi~110011.

4, The Director General [(Works
Central Public Works Desptt.
Mirman Bhawan,
Mew Delhi-~110011.

T

B The Secretary,
NMaticomal &nolaly Committees
Deptt. of Pers. & Trg., Morth Blook,
MNew Delhi-110001.
espondants

By Advocats: 3hri D.S. Mahendru)

ORDER [OR&L)

By Hon’ble Smt. Lakshmi Swaminathan. ¥ice Chairman (J):

We  hawve heard both the learned counssel  for

2 The applicant has prayed for the following relie@g:-

,"\

"Direct the National anomaliss Commities to
invite the Hezad Clerks of CPWD  througn the
fpgpelicant to submit a detalled statement of case F@
it and to appsar before it and to declde  their
claim by a detalled speaking ordsr  within threse
moriths (the detalled cases be invited and submitted
within 15 davs and personal haaring within furthsr
1% d;y&), grant any other relief.
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A. This application is & a sequal to the directions of

3

37 )9 iled by the applicant in  which

w3
-
[

the Tribunal in OP 1t

L

the following order was passed on 22.12.199%:~

"o

5. In ths above facts and circumstanoces, the
CP o is  disposed of with a direction to the
Respondsints  in the Ministry of Urban affairs &
Emplovment through ddditional Secraetary,
Ministry of Urban &ffairs & Emplovmsent, MNew
Delhi, to expediticously pursus the matter with
the National anomalisz Committze so  that ths
dirgctions of tha Tribunal in  order dabsd
15.3.1999 are complisd with as  early as
possible, and prefesrably within three months
from the date of receipt of a copy of this
arder ., ’

4., - In the present 08, the Ssoretary, National anomalies

- Committes has been Iimplsaded as Respondent MNo.5.

g In wisw of the orders of the Teribunal in CF  187/99%,

the further observations of Respondents No.l-4 that there is

ne  anomaly, as such there is no guestion of refsrring this

item to the NMational arnomaly Committes, cannot be accepted.

& In  the above facts and circumstances of the case, we

Hreot
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are of the wview that it would be appropriate to
Respondent MNMo.% to deal with the issues raised in this 04 and
pass a reasoned and a speaking order. They shall do so after

giving a reasonable opportunity Lo the applicant to put

@

case and give him a persconal hearing. Necassary

forward hi

%

action shall be taken by Respondent Mo.3 within three months

I

from the date of e

1§

ceipt of a copy of this order with

51

intimation to ths applicant. Mo order asz to cost

\i&gbq”,,, Készéhli;ﬁ»:;*&QJa,/. ‘

(M"P: Singh) {(smt. Lakshmi Swaminattian)
Member (&) Vice-Chairman (J)
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